CENTRA L ADMINISTRATIVE TRIBUNAL ALIAHABAD BENCH
ALIAHABAD .

O A No.l582 of 1992

Brihaspati Ram Verma esesecesceceeses. Applicant’ |
/- Versus :

Union of India & others e¢¢¢se¢.......Respondents’, E

Hon 'nle Mr , Justice S.K.Dhaon,VL.

Hopn ' Mp 5K A M

(By Hon'ble Mr,Justice S.K.Dhaon,V.L.)

On 7.4.92, Telecom, District Manager, Varanasi?
sent a communication to the applicant,J.T .0, calling
upon the applicant either to deposit a sum of
Rs+98,260/= or to explain his position within a
period of 15 days from the date of despatch of notice.
It was also made clear that in the absence of non- |
deposit of amount or non=receipt of explanation, i

; action will be taken to recover the said amount.
,T | It appears that on 16.4.,92, the Telecom.District '(
Manager sent anotherné¢ommunication to the applicant {

drawing his attention towards the aforesaid notice 4
dated 7.4.92 sent by Telecom.District Manager., By j
v this communication, he was called upon to deposit r
the amount in cash by 21.4.92, failing which it was

indicated that the said amount will be notéd in Misc. |

R.R. and the recovery shall be made from the salary

of the applicant. It is alleced that in pursuance

of the said communication dated 16.4.92, last-pay=

prepared
cetificate was / in which certain deductions were

shown -and thereafter, the applicant, who was transfer-
-red to Gonda, was paid salary after making deductions
The applicant approached this tribunal.. ' '

2 An action was taﬁn” to recover the g _
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dated 16.4.92 was issued wﬁhom 'g’ 1@@[@ "" .
2" explanation. The procedure was adoptéd dﬂfﬂ'-?:, 9
the very purpose of givinggshow causm ﬁd:&iqo!

The communication dated 16.4.92 whereby the ‘ ol
f applicant was to suffer Civil °°';;equnnces--, was

clearly issued in violation offprinciplegof
natural justice. No action can be allowed to be
b~ Mt praaiaipdy - [ =
taken in violation of - tices
3. On 9%11%92, this tribunal directed that the
notices be issued to the respondents to be returnable
within two weeks% The matter was listed today
(24511,92). The Office-note indicates that the

notices under registered post were sent to the ‘ '

respondents on 18,11,92 but no one has put in e
|
Q appearance on behalf of the respondents any
Al L.ajfﬂl/ N
- yvakalatnama has been filed on behalf of +them. It i A

&

j "will be presumed that the respondents have been
duly served, Accordingly, this application succeeds
* and it is allowed, The communication dated 1654592.
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referred to abore, is quashed and the respondents .
are directed not to make any recovery from the '} h

salary of the applicant till the reply, given by
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ko him, is disposed of on mer:l.ta(d.n accordance With law. EH' |
The authority concerned while disposing of the e 0

| . | & |
matter, shall pass a speaking o:'der! 21 '
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Issue notice to the respondents,

0.A. No, 1532/92

returnable Within two Weeks., Mearwhile
recovery proceedings from the salary of
the applicant shall suspended . List

this case on 24,11,1092 for admission.
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